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IN THE tENTRAL AM"I3TRATHE TRIBUNAL
principal bench

l\£U DELHio.

m 138/99

NB. OBlhl this the ,16th day of February. 1999.
H,on-bis 3iri S.R. "^9='
Hoo'ble Shri T.N. Bhat, Pbraber (3)

In the matter of .

v/inod. Kumar Saraswat, ' . . .
S/S ?ate Sh.Plukat Bihari Lai,
E/64, Railway Quarters,
Tilak Bridge,
Neu Oelh io ,

(By Advocate, Shri Rajeeu Sharma )

... Applicant

Us.

,0 Respondents

1.Union of India,
through its Secretary,
Plinistry of Railway,
Rail Bhai^n,
Mfl u De 1 h i«

2,Divisional Railway Ranager(ORH),
D.RpR- Office,
Ma ij De Ih i •

3,Senior Divisional Commercial
Plane get,

B.R-R- Office,
Mn I.I De Ih i •

(By Advocate Shri PpRfAhlawat
n R n E R (ORALI

(Hon'bls Shri T,N. Bhat, Pbaber (3)
1.6 haue heard Shri Rajeeu Shares, oounaa 1 for the

BppUcant and Shri P.^.Ah lauat. eouneel for the raspondanta.
2  Shri Ahlauat.laarned counsal aaeks some tiaa to fi_a
counter. Lb haua heard laarnad counsal for the appUcant 0,0
etatas that this O.A,. can be disposed of at this stags
itself as the applicant has already filed statutory appeal
before the higher authority.

3. Uide our order dated 25.1.99 ce have granted interim
stay till the disposal of the appeal. Accordingly, ua agree
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with the learned counsel for the applicant that the OA itself can
be disposed of with a direction to the respondents to dispose
of applicant's appeal in accordance with lau and till the
disposal of the appeal not to implement the punishment order,
4o In the result, this OA is disposed of with a direction to
the respondents to decide the appeal of the applicant m
accordance with lau. Tin the disposal of the appeal the implementation
of the punishment order is stayed. l\lo costs.
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(S-R. Adige/)
Vice Qiairman (A)
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